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MR. DEPUTY-SPEAKER  :
The Prime Minister will reply to
the debate on Monday after Question
Hour.

As announced earlier, the House
stands adjourned to re-assemble at

P.M. for the presentation of the
General Budget.

16. 30 hrs.

The Lok Sabha adjourned till Seventeen
of the Clock.

The Lok Sabha re-assembled al Seventeen
_ of the Clock

1983 (SAKA) = . _
" " the Président’s Address

Thanks on  122:
[MR  SPEARER in the Chair]
GENERAL BUDGER, 1982-83

MR. SPEAKER
Finance Minister.

Now the.

SHRI RATANSINH ' RAJDA
(Bombay south) Mr. Speaker,
on a point of order.

. MR. SPMAKER : I think there
Is no point of order.

SHRI RATANSINH RAJDA :
There is scope for revising your
ruling. Shri granab Mukherjee is
a  memebr of the Rajya Sabha.
You can revise your ruling.

MR. SPEAKER : No. Please
take your seat.

SHRI RATANSINH RAJDA :
You can revise your ruling. There
is no popular sanction behind the
TFinance Minister,

MR. SPEAKER : You are
welcome at any time to come to
me.

SHRI RATANSINH RAJDA :

I want to raise it in the House.

PROF. MADHU DANDAVATE
(RAJAPUR) : Sir, I have already
written to you, and I wish to point
out to you certain procedural lapse
on the part of the Finance Minister
and the Government. T wish to
draw your attention to your ruling
on 8th December 1981. On the 7th
Dccember 1981 the Railwey Minis-
ter actually laid a statement on the
Table of the House, regarding the
increase in freight 2nd fare.Fortuna-
tely, the next day you gave your
ruling that it would have been
more appropriate for the Railway
Minister to come forward with Sw-
plementary Demands for Grants. We
welcome that. I cnly wam to for-
mulate this point that, as far as the
General Budget is corcerned, prior
to the General Budget, the Minister-
fo Communications had imposed
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additional imposts of Rs. 100 creres
by increasing the telephone rates. .
Vinterruptions) Therefore, I would
like you to make the same observa-
tion or the same ruling. The Co-
mmuaaication Miristry ard the Rail-
way . Ministry must be treated on
.a par. That is my point.

MR. SPEAKER : This is
drawing my attention already as
I have explained to yocu. Further
‘more, the Governmentiyempowered.
It is orly a questiof of..

SHRI SATISH AGARWAL :
Fropriety.

MR. SPEAKER: piopriety

SHRI SOMNATH CHATTER-
JEE : Itis a question of propriety.

SHRI SATISH AGARWAL :
It is a question of propriety.

SHRI INDRAJIT GUPTA :
"The House should not be treated in
a casuaal way.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
‘Sir, I rise to present the Budget for
the year 1982-83.

. 2. The Economic  Survey for
1981-82, placed before the House
a few days ago, gives a detailed re-
view "of the current trends in the
economy. I shall, therefore, touch
u only a few important aspects
of the economic situation which
have influenced the formulation of
htis yecar’s Budget.

3. As the House is aware, when
the present Government came into
office a littel over two years ago,
‘the country was faced with a serious
and deteriorating economic  situs
ation. (;nferruptions). Gross National
Product had declined by as muich
as 4.8 per cent in 1979-80, thé in-
frastructure was in shambles, and

. prices had increased at annual rate
of2g.gpercent by the end
.January, . 1980.

' It was against this

. DR. SUBRAMANIAMSWAMY
(BOMBAY NORTH EAST)
It was the Government that you
brought into power. g o
SHRI PRANAB MUKHER]JEE:
ound that,
while presenting the regular Budget
for 1980-81, my distinguished pre- '
decessor had informed the House
that an important task before the
Government was to arrest the dete-
rioration in the economic
situation and to set the economy
on the path of stability and growth.

4. 1 am glad to say that we
have gone a long way in achieving -
these objectives. (Interruptions)

MR. SPEAKER : Dont’ inter-
rupt.

SHRIPRANAB MUKHERJEE :
Our Gross National Product in
real terms increased by 7.5 per cent
in 1980-81 and is expected to grow
further by 4.5. percent in 1981-82.
The infrastructure is functioning
well. Inflaton is being controlled.
Production of foodgrains is likely
to reach a new peak this year. The
industrial sector will record a growth
of 8 per cent.

5. The fight against inflation has
been a high priority of the Govern-
ment. Any sfz’ickcning of effort on
thsi front would have undermined the
very basis of our development.
Inflation hurts all sections of the
community, but it hurts the weaker
and poorer sectionsthemost. Inflation
also hurts the development process "
as investment costs get distorted,
and financing becomes an increas-
ingly severe problem. It is, there-

fore, a matter of satisfaction that we .-

have succeeded in brining down the
rate of inflation substantially.

6. At the end of January, 1982,
the annual rate of inflation on
a point-to-point basis was only 4.9

~ per cent as against 15.9 per cent

at the end of January, 1981 and

23.3 per cent at the end of January,
1980 when the present Government

took over. The declearation in the
wholesale prices has occured in

a wide range of co:pmoditiés. and
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, 7. However, the price ;I;u&uon
‘Trequires constant vigilance, and there
«can'be no room for complacency. The
international price situation conti-
nues to be uncertain. At home, a
-drought or the failure of a  major
m may well upset the demand
: supply balance. We must conti-
nue our efforts ‘to increase the
supplies of agricultural and industrial
<commodities and also restrain the
-growth of aggregate demand. At the
same time, we must .ensure that anti-
social elements do not disrupt supplies
and the distribution net-work.

8. As I mentioned before, food-
grains production is likely to reach
a new peak in the current year.
The kharif foodgrains production is
estimated at around 8o million
tonnes as gainst 77.4 million tonnes
in 1980-81, and the prospects of
rabi  crop are good. Sugarcane
production is likely to increase sub-
stantially andsugar productionshould
Teach a record level of over 67 lakh
tonnes. Groundnut production may
be2o to 25 per cent higher
than in the last year. Significant
increases are also expected in cotton
and jute.

9. The sustained good perfor-
mance in agriculture is testimony
to the hard work of our farmers,
agricultural scientists, and extension
workers, It  also underscores
the basic soundness of our agricul-
tural strategy, which has empha-
sised creation of irrigation potential,
greater fertiliser use, spread of high-
yielding varities of seeds, and reé-
munerative price support policies,

10. Industrial production, which

had declined by 1.4 per cent in 1979-

8o recorded an increase of 4 per

cent in 1980-81.  In 1981-82, the

growth rate will be twice as high.

Q large number of industries such

as petroleum and ?ctroleum pro-

“ducts, 'fcrtiliiers, steel, cement, va-
naspati, sugar, newsprint, caustic

~soda, wagons. and
- vehicles, are expected to  achieve

)

i ¢ b
commercial

new peak ' levels of 'p'fodﬁction
during the year.,. The increase in
industrial production has been
sustained by the _concerted action
taken by the Government  to im-
prove the performance of infras-
tructure sectors. In the current
financial ~ year, upto January,
power geneation has increased by
11.3 per cent. Coal production
in the last two years has increased
by over 17 million tonnes, and the
target of 121 million tonnes for
1981-82 is likely to be exceeded.
In railway, the previous record in
freight loading will be surpassed
and the revenue earning traffic is
expected to go up to 165 billion
tonne kilometres, This has been
made possible by improvement
in  operational  efficiency as
evidenced, for example, by the
significant reduction in the wagon
turn-round time during the year.

11. Monetary. and credit po-
licies during the year continued
to emphasise the requirements of
meeting the credit needs for higher
production, particularly in the
priority sectors, while restraining
the growth of aggregate demand.
In order to restrain the growth of
liquidity in the system, the cash
reserve  ratio was increased in
phases from 6 to 8 per cent, and
the statutory liquidity ratio was
raised from 34 to 35 per cent. The
Bank Rate was increased from 9 to
10 per cent and refinancing rates of
the RBI were also raised.  Even
so, the growth of bank credit
to the commercial sector during
the year 1981-82 is likely to be of
the order of 19 per cent which
should be adequate to meet the
legitimate credit . requirements of
productive sectors.

12. Hon’ble Members will be
happy to note that the operation

of our public sector banks has been
further oriented towards extending

banking facilities to underbanked
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rural and semi-urban areas, and en-
larging the flow of credit to priority
sectors particularly to the weaker
sections of society.  During Jan-
uary-November, 1981, 2517 new
branches were opened by commer-
cial banks of which 2269 were in
rural and semi-urban  areas.
During 1981, 22 regional rural
banks were added to 85 such banks
as at the end of 1980. The priority
sectors now account for about 36
per cent of the aggregate bank
credit as compared to about 33
per cent in 1979. The target to be
achieved by March, 1985 is 40

rcent. The differential rate of
interest scheme has been effectively
implemented and the target of 1
per cent of aggregate credit for this
scheme is being acheived by public
sector banks. 'The National Bank
for Agicultural and Rural De-
velopment is cxpected to start
functioning within the next few
months, I am =zlso pleased to
inform the House that the xport
Import Bink of India bhas Deen
established with effect from 1st

January, 1982.

13. I would now like to refer
to the blance of payments situation.
As the House is aware, there has
been a substantial deterioration in
our balance of payments since 1979-
80 primarily because of sharp
increases in import prices, parti-
cularly of oil and oil products.
Anticipating these  developments,
the Government made  timely
arrangements (0 negotiatc a line
of credit for SDR 5
billion from the International
Monetary Fund under its Lxtended
Fund Facility. This was necessary
to avoid the disruption of our
economy for want of essential imports
and to gain time for readjustment
to the new situation. This line
of credit has been accepted in order
tq support an adjustment pro-
gramme drawn from our strategy
of planned development. It will
help us to implement our own policies

which have been sanctioned and _

approved by our p&plé and Par-
liament.

14. The main clements of the
Government’s strategy for restoring
the viability of our balance of pay-
ments in the coming years are :
first and foremost, an increase in
the domestic production of petro-
leum and petroleum products,
fertilizers, steel, edible oils and non-
ferrous metals, These account .for
nearly 60 per cent of our total
imports. The Government  has
taken necessary action to step up
production and investment in these
and other critical areas.

15. We must also intensify our
efforts at expanding  the export
base and creating conditions con-
ducive to larger exports. Exports
have increased by 15.4 per cent
during  the first 8 months of
the financial vyear, which is en-
couraging. However, in several
areas, particularly in our trad itional
exports, such as textile fabrics,
jute and tea, we are facing un-
faourable  world market condi-
tions. While sustaining exports of
these and other 1tradit'onal com-
modities, much greater effort is
now needed to expand those
exports for which world markets are
growing. In recent  ycars, our
receipts  from invisibles, particu-
larly from remittances by mnon-
residents of Indian origin, have
shown a hcalthy growth. This has
been a stabilising factor in our
balance of payments, and we must
continue to provide adequate faci-
lities for growth of receipts from
this source.

16. The past two years have been
years of crisis management and
recovery. It is a measure of our
success that the economy is now
back on the rails. This provides
us an opportunity to initiate further’
efforts for moving the economy
forward and to achieve the neces-
sary medium term adjustment.
The objective of policy in 1982-83
will be to maintain the momentum
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of growth and to mmake an al out
effort to - achieve the social and
economic  objectives of the Sixth
Plan. This * would call for larger
~ investriients, and a relentless pursuit
of goals of higher productivity,
efliciency and reduction in dis-
parities. This is the message of the
revised 20-Point Programme. The
Programme identifies the areas of
special thrust in which there must
be no compromise on  performence.

17. The tasks that lie ahcad are
not easy. Hon’hle Members are
well aware of the evolving geo-
political  situation in our region
and the difficult environment in
which we are functioning. While
we strive to resolve the situation in
a spirit of goodwill, we have to
take all necessary steps to safeguard
the security of the nation. This
burden, which is not of our secking,
will involve sacrifices on the part of
our people.

18. In the intcrnational cconomic
sphere, therc is a rising trend to-
wards protectionsim which inhibits
access to markets abroad. The
environment  for economic co-
operation has also deteriorated, and
the flow of concessional resources
is likely to be less than envisaged
carlier, In  concert with other
developing countries, we must conti-
nue to press for reforms in the
international economic order and
to reverse these disquieting trends.
However, prudent mangement of the
economy requires that due account
is taken of thc present international
situation in devising our economic
policies.

19. The investment require-
ments of the economy are large
and brook no delay. Itis essential
that we now make a determined
effort to mobilise more resources
for investment. - Maintenance of
a non-inflationary environment re-
quires the additional resource
mobilisation represents  real
savings in the economy. However,

uate . resources for . further
investment in new. capacities will

il
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not be forthcoming unless we also
take action to ullisc the existing
capacities fully. I am sure that this
House will share my hope that all
sections of .the commu ity would
do their utmost to make this Year
of Productivity a success. On its
part, the Government would en-
deavour to provide due encourage-
ment to promote this objective.

20. Mobilisation of resources in
a non-inflationary way must he
a multi-pronged effort. It is neces-
ssary to make appropirate adjust-

_ments In taxation and to ensure

better tax collection. The per-
nicious growth of black money in
the economy has been a major
source of concern to the Government
and Parliament. Various economic
offences have seriously eroded our
development cfforts. In the past,
we took a series of measures to fight
against this menace. Unfortunately,
this thrust was diluted during the
period when we were out of office.

DR. SUBRAMANIAM
SWAMY : We shall be again.

SHRI PRANAB MUKHER-

JEE : I can assure the Hon’ble

Members that our commitment to
eradicate all economic oflences is
firm and uncompromising. I am
taking steps to ensurc that the
provisions of law are applied vigo-
rously and effectively. combat_eco-
nomic offences.

21. We must also continue to
adjust administered prices in line
with economic costs.

SHRI M.M. LAWRENCE
(IDUKKI) : Antulay Trusts.

SHRI PRANAB MUKHER-
JEE: Uneconomic pricing policies
i]n the public scctorp angglgo high
priority industries result in erosion
of resoucess for further investment
and lead to malpractices by un-
scrupulous  traders. Price adjust-
ments carried out in the last two
years have amply demonstrated the
important role of appropriate pric- *
ing policies.n ensuring viable oper-
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akions. erati additional re-
: mum:;s ﬁ md?éng the scope for
generation of black money.

22. One of the strengths of our
economy is the fairly high rate
of savings. Most of these savings
occur in the houschold sector. We
need to ensure that savers have an
adequate incentive to hold their
savings in financial  instruments.
This could play a significant role
in providing more resources for
investment. Over  the past two
years, several steps have been
taken in this direction. This thrust
sould continue,

23. In order to mobilise private
savings for public use, the Govern-
ment has decided to issue two new
savings instruments. The first is
a Social Security Certificate which
has been specially designed for the
small savers. Under this scheme,
an individual between the age of
18 and 45 can invest up to Rs. 5000,
which will triple in 10 years. The
certificate will also provide social

- security to his family. In the case
of the investor’s demise, his nominee
or legal heir will become immedia-
tely entitled to the full maturity

ue of the certificate. The de-
tails of the scheme will be announced
separately, I trust that his National
Savings  imstrument will prove
particulalry attractive to large
numbers in rural areas, and persons
of small means everywhere,

24. The second instrument is
the Capital investment Bond which
is designed to attract a larger flow
of private savings for public sector
investment. These honds will have
a maturity of ten years and &rry
an interest rate of 7 per cent, free
of income-tax. They will also be
exempt from wealiﬂ tax, and upto
Rs. 10 lakhs in the case of their
first  holder, from gift tax. Pur-
chasers however will have to duly
account for these investments.

25. The rate of savings that we
have been able to achieve is @

tsréold e tth}n‘oim o_f" ! I-.JI l:nd
sense of our people. I have .
no doubt that they Wl.ﬁ take full
advantage of the .new opportunities
and incentives that arebeing given
to promote  savings. :

26. Remittances are an im-
portant source of foreign exchange
for the country. They are also
a manifestation of the close cultural
and family ties that exist between
the people of this country and the
people of Indian origin abroad. In
order to further encourage the flow
of funds from this source, it has been
decided to improve the facilities
available 1o non-residents,

27. Any investments, without
repatriation rights, made by non-
residents of Indian origin, as long
as it is not for transactions in co-
mmercial  property and land,
will be treated on the same foot-.
ing as investments of resident Indian
nationals, They will be allowed to
invest, with repatriation rights, in
any new or existing company up to
40 cent of the capital issucc}) by

company. They can now
purchase shares of companies quoted
on the stock exchanges subject to
specified  limits. The interest rates
on new deposits of maturities of
one year, and above held in non-
resident external accounts will carry
interest rate of 2 per cent above
the rates permissible on local depo-
sits of comparable maturities. Gifts
made in India out of deposits in
these  external accounts will be
free " from gift tax. The non-resi-
dents can also invest in the 12 per
cent 6-year national savings certi-
ficates which, for them, will he
free from wealth, income and gift
taxes. Facilities for investment in
non-resident external accounts and
in Indian companies will be ex-
tended to companies, partnership
firms, trusts societies and  other
corporate  bodies owned, to the
extent of at least 60 per cent, by
non-residents, of Indian origin.

28, Ishail now turn to the Re-
vised estimates for 1981-82 and the
cstimates, 1982-83.
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© Revised Estimates for 1981-82

2g. . I am happy to inform the
House that there been an all
round improvement in revenue re-
ceipts during 1981-82. It is gratifying
that despite significant tax concessions
iven in 1981-82 Budget, the receipts
m income-tax are likely to be
Rs. 1,520 crores as against the Budget
estimates of Rs. 1,444 crores. Simi-
larly, the receipts from corporation
tax are likely to goup from Rs. 1,690
crores in Budget estimates to Rs.
'11,1222 crores in the Revised estimates.
is increase is due to higher profits
accruing to Oil and Natural Gas
Commission and Oil India following
the increase in the prices of crude
effected last July. The receipts from
customs duties are also expected to
go up from the Budget estimates of
of Rs. 3,833 crores to Rs. 4,140 crores
in the Revised estimates.

-y

30. As regards Union excise duties,
the House will be happy to note that
they are expected to go up from

. 117 crores to Rs. 7, 501 corores
i.e. Rs. 384 croresmore. This is clearly
indicative of the marked growth
in industrial production in the current
year, The gross tax revenues are now
estimated to be Rs. 15,754 crores
compared with Rs. 14,668 crores
in the Budget estmates. After dedu-
ting the ‘States’ share of various taxes,
net tax revenue of the Centre is esti-
mated to be Rs. 943 crores more than
the Budget estimate of Rs. 10,537

31. Non-tax revenues and capital
receipts are also estimated to show
an improvement of Rs. 579 crores over
Budget estimate of 12,795 ctores,
Market borrowings and small savings
collections would be higher by Rs. 100
crores and Rs. 50 crores, respecti-
vely. The receipt from Special Bearer
Bonds amounted to Rs. 8%5 crores

_ in the curfent year jinst the
estimate of Rs. 800 crores.
¥rraddition to these rectipts, there
~ would be an ihcrease of Rs. 206 ctores
in the recoveries of ways anl meiihs

advances from State Ggvernments,

. 198288 134
and of lis-.i‘tr7 crores ‘in t‘emm '
of technical credits under rupee
tradcagreements.

32. Ontheexpenditure side, total
budget support for the Plan is esti-
mated to go up to Rs. 10,394 crores
as against Budget estimates of Rs.

,771 crores. The Central assistance
?or State and Union Territory Plans,
including the programimes of Rural
Electrification Corporation, is being
stepped up by Rs. 156 crores.. A
large part of this increase ison account
of higher advance Plan assistance to
those States which have suffered from
drought.

33. In the Central Plan, outlays
for railways and coal have been
increased by Rs. 157 crores and Rs.
105 crores respectively. Considering
the growing pace of disbursements
of Agricultural Refinance and
Development Corporation, Industrial
Development Bank of India and other
financial institutions, additional Plan
support of Rs. 389 crores is being
?rovi' dded to them in the current year.

n view of the erosion in the internal
resources of the Posts and Telegraphs
Department, a higher budgetary
support of Rs. 173 crores is being
provided. On the other hand, short-
falls are anticipated in Plan ekpen-
diture in certain other sectors. On
the whole, the budgetary support
for the Central Plan 15 setimated to
go up by Rs. 467 crores in the

34. The Budget estimates pro-
vided for non-Plan expenditure of
Rs. 15,100 crores. This expenditure
will also be higher in the current year
due to several reasons. The provision
for defence expenditure is being in-
creased from Rs. 4,200 crores to Rs.
,600 crores. Simi;trly, the provision
or non-Plan loans to State Govern-
ments is being increased from Rs.
1,206 crores to Rs, 1,501 crores.
This is due to larger share
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course of the year itself.. The pro-

vision for food subsidy is being
increased from Rs. 650 crores to
Rs. 700 crores, subsidy on controlled
gnd handloom cloth from Rs. 106
crores to Rs. 172 crorcs and the
provision  for cash compensatory
support and market development for
cxports from Rs. ggo crores to
Rs. . 477 crores. Provision for
techinical  credits ynder rupee
trade  agreemerts  has also
to be increased from Rs. s0
crores to Rs. 175 crores. A provi-
sion of Rs. 91 crores has been made
in the Revised ertimates for
contributing India% share to the
increased  capital of the Inter-
national Bank for Reconstruction
and Development. Taking these
and other variations into account,
non-Plan  expenditure in the Re-
vised  estimates is placed at Rs.
16,160 crorcs.

35. The total  exnenditure is
estimted to be Rs. 26,554 crores in
the Revised  estimates compared
with Rs. 24,871 crores in the Budget
cstimates. As against this, the total
Teceipts arc now estimated at Rs.

24,854 crores  compared with
udget estimate of Rs. 23,332
crores. Thus, the current year is

expected to close witha deficit of Rs.
1,700 crores.

AN HON. MEMBER : Only ?

SHRI PRANAB MUKHER-
JEE : Yes, only...... against the
Budget  estimates of Rs. 1,539
crores,

Budget Estimates for 1982-83

36. The Budget estimates for
1982-83 would show that I have
given the highest priority to in-
creasing  the Plan outlay. The
improvement in the economic situ-
ation in the last two years gives
us an opportunity to make 2 major
hrust  towards achieving the goals

3 .

4

of the Sixth Pln..I am providing
for an outlry of Rs. ' 11,000 crores.
for the Central  Plan in' 1982-83.

In making sectoral =aHocations, I
have tried to emphasise the pro-
grammes for the uplift of the poor
as enumerated in our 20-Point'
Pogramme z s well as the investriient
needs of the infrastructure sectors.

DR. SUBRAMANIAM SWAMY'::
You know the twenty points.

SHRI PRANAB MUKHER-
JEE : The next year’s Central Plan
represents an increase of 27.6 per
cent over the Plan outlay of Rs.
8,619 crores in the 1081-82 Budget
estimates. This, Hon’ble Members
will no doubt appreciate, is a very
large increase corsidering, parti-
cularly, the commitments nceded
for safeguardirg national sccurity.

SHRI HARIKESH BAHADUR
(Gorakhpur): Prices have also gone
up.

SHRI PRANAB MUKHER]JEE:
The Central Plan will be financed
by a budgetary support of Rs. 7,343
crores and internal and extra-bud-
getary resources of Rs. 3,657 crores.
The internal and  extra-bud-
getory resources cf public sector
enterprises would thus account for
33.2 per cent of the Plan outlay
as against 26.8 per cent in the pre-
vious year.

39.- The total of Plan outlays
for 1082-83 of the States and Union
Territorics, including a provisional
outlay for West Bengal, is placed at
Rs. 10,137 crores. This represents
an increase of 14.4 per cent over the
outlay of Rs. 8,860 crores in 1981-82.
Central assistance for the Plan of the
States and the Union Territories will
be Rs. 4,002 crores compared with
Rs. 3,462 crores in Budget estimates
for 1981-82. Taken together, the
Plan outlays of the Centre, States
and the Union Territories for 1982-83
will be Rs. 21,137 crores, an increage |
of 21 per ceat, oyer Rs. 17,479 crores
in lggl?éﬁ. s ny AT I err
[ {al -~ .

2, 1982 Genl Budge;, 1962-83 146



g7 Genl Budge!, ~ PHALGUNA 8, 1903 (SAKA)
sty B . R T A TN

“CHAKRABORTY (Calcutta South):
You have reduced the Plan outlay
-of West Bengal. 'Why ? Only in the
«ase of West Bengal you have re-
*, duced the Plan outlay.

SHRI PRANAB MUKHERJEE:
will answer while replying to
the debate (Interruptions)

40. In line with the Sixth Plan
‘strategy, substantial increases in out-
lays are enivsaged in cruical sectors
-of the economy. In rcsl];cct of crude
petroleum, there has already been a
substantial expansion of output in the
current year. With a view to sus-
taining the tempo of increased pro-
duction, the outlay for this sector,
including refineries and petro-chemi-
-cals, has been fixed at Rs. 2,045 crores
dfor 1082-83, which represents an
‘increase of go per cent over the cur-
rent year. The outlay for coal is
‘being increased to Rs. 877 crores as
-aginst Rs. 578 crores in 1981-82, an
increase of 52 per cent. In the
power sector, the outlay in the Cen-
tral Plan is Rs. g29 crores compared
with Rs. 721 crores in 1981-82.
Taken together the outlay fur the
energy sector, is 62 per cent higher
than the current year, and constitutes
34 per cent of the Central Plan out-
lay. '

41. The new Central power pro-
jects include installation of additional
capacity of 1000 MW cach at the
Korba and Ramagundam super-
thermal power stations. The total
outlay for the power sector in the
‘State and Central Plans taken together
is Rs. 3,977 crores compared with
Rs. 3,326 crores in 1981-82. Addi-
. tional generating capacity of 3500
MW is expected to be commissioned
during 1962-83. R
42. The revised 20-Point Pro-
gramme calls for intensified effort in
a number of areas, which are vital
. for the development of the'economy
and for the welfare of our people,
especially ¥he weaker sections of the
society. Effective implementation
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of this programme will be a step for-
ward towards the realssat:onn:fp our
goal of social justice. This will call for
concerted effort at all levels. In 1982~
83, higher outlays have been provid-
ed for several areas emphasised in
the 20-Point Progarmme:

—a provision of Rs. 2,133 crores
has been made for irrigation and
Command Area Development in the
Central and State Plans as against
a provision of Rs. 1,830 crores in
1981-82; ’ '

—the outlay for agriculture in the
Central and State Plans has been
raised to Rs. 1,202 crores from
Rs. 1,047 crores in 1981-82, including
provisions for pulses, oilseeds and
dry land farming;

—a provision of Rs. 190 crores
has heen made for the Integrated
Rural Development Programme in
the Central sector compared with
Rs. 145 crores in 1981-82, an increase
of 31 per cent. This would be mat-
ched by an equivalent provision
by States. Each block will receive
Rs. 8 lakhs compared with Rs. 6
lakhs in 1981-82. With this pro-
vision more than three million rural
families are expected to be assisted
in 1982-83.

. —the provision in the Central
Plan for the National Rural Employ-
ment Programme is also being in-
creased to Rs. 190 crores. This
amount too is to be matched by an
equal provision by the States. This
programme is expected to generate
employment of about 350 million
man-days in rural arcas besides
creating du-able community assets;

—Central assistance for the Special
Comiponent Plans for Scheduled
Castes has been raised to Rs. 130
crores from Rs. 110 crores in 1981-82.
This will be suppleménted by a
Central investment of Rs. 13. 5 crores
in the Scheduled Castes Development
Corporations, with “a’’ contribution.
of the samé order by the States. " The
Tribal Sub-Plan will also have a
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higher outlay of Rs. g5 crores in
1992-83;

—the outlay for the Centrally
sponsored Accelerated Rural Water
Supply Programme is being increased
to Rs. 127.5 crores to supplement the
State Plan outlay of Rs. 273 crores.
This will cover an estimated 45,000

problem villages;

—a provision ot Rs. 74 crores is
being made for house sites for rural
landless persons and Rs. 29 crores
are being provided for environ-
mental improvement of slums in the

State Plans;

—an outlay of Rs. f crores is
planned for rural electrification,
About 25,000 villages will be electri-
fiedand 4.25 lakh pump sets ener-
gised in 1982-83;

—a provision of Rs. 5 crores has
been made to facilitate setting up.tt;f
;000 biogas plants, compared wi
?5,000 inogalag 1-82. Likew:sg, the
gDClal Forestry Scheme is being ex-
panded to cover 4 lakh h_ecta:!:s.m

1982-83. Apart from

much needed fuel wood, ot:l?ht{l{-
orestation programmes wi p
pri:t‘:nt soil erosion and restore the
ccological balance;

—the outlay for family planning
is being increased to Rs. 245 crores
com with Rs. 155 crores in
1981-82. In view of the crycial role
which village health guides can play
in the family planning movement,
the Centré has decided to fund
the Village Health Guide Scheme

fully;

—a provision of Rs. 120 crores
has been made in the Central Plan
for the health care. This will subs-
tantially augment universal primary
health. care facilities, &}nd aocelcfa;ef
national. programmes for control
leprosy, T.B.and blindess, with special
emphasis on early detection and treat-
ment. A provision of Rs. 82 crores
has. been made in the Minimum
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.Neéds Programme of the States for

—programmes for welfaré of |

women would have an outlay of
about Rs, 16 crores in the Central
Plan which would augment the State
Plan provisions. Special importance
is being given to the programme of
functi literacy for adult women
for which a provision of Rs, 4.6
crores is being made as against
Rs. 3 crores in 1981-82;

—the Integrated Child Develop~
ment Services Programme is being:
expanded to 1000 projects by the
end of the current Plan as against
the earlier target of 6oo projects.
An additional 320 projects are pro-
posed to be taken up in 1982-83;

—for the Adult Education Pro-
gramme, the Central Plan ides:
an outlay of Rs. 14.25 crores in 1g82--
83. Major part of this expenditure is
for the Rural Functional Literacy:
Project. In 1982-83, it is proposed to.
establish such projects in 75 addi-
tional districts;

—the outlay for the development
of village and small industries has
been raised to Rs. 340 crores in the
Central and States Plans as against.
Rs. 315 crores in 1981-82.

43- The Central assistance for-
development of hill areas has been
raised to Rs. 112 crores as against
Rs. 92 crores in 1981-82. The Gov-
ernment has also recently extendedt
to hill areas the liberalised pattern
of Central assistance comprising go-
per cent grant and 10 per cent .-

44+ The Central Plan outlay tor
the transport sector, including rail~
ways, roads, ports and civil aviation
is being stepped up to Rs. 1,957
croresfrom Rs. 1,535 croresin 198, -82..
My collm%:;c, the Minister tor Rail-
ways has already informed the House:
about the Railways Plan for 1982-83..
Inorder toremove congestion atports,
an intensive modernisation progra-
mme, including augmenfation of:
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containers -handling rac:ht:cs and
constsuction of. addational berths, is

- being implemented.

4%5. A provision of Rs. 480 crores

* Basbeen made in the Plan for 1982-83

4

for the various ﬁt;ogrammcs of the

artments of Heavy Inductry and
Industrial Development, including
Rs.g7crares for theKhadi andVillage
Industries Commission. TRis also
includes Rs. crores for the three
lerge paper projectsat Tuli in Naga-
land, and at Nowgong and Cachar
m Assam. Hen’ble Members would
be happy to know that ihe Naga-
landi Paper Project will be going into
production shortly. Work in three
public sector cement projects will be
started in 1082-83. The total ins-
talled capacity for cement in the
country is expected to go upto- 38
millior tonnes in 1982-83 as agzirst
32 million tonnes in 1981-82.

SHRI SUNIL MAITRA (Czl-
cutta North-East): Half of it is
stolen.

SHRT PRANABMUKHERJEEL:
46. The plan outlay for steel for
1982-83 is Rs. 860 crores. This in-
cludes a a provision of Rs. 250 crores
for the Visakhapatnam Steel Plant.
'The first phase ¢f 1° 2 million tonnes
capacity is expected to be completed
by the end of 1985. The work of
establishing transport and raw mat-
erial linkages for the Vijayanager
Steel Plant project is on hand. The
Plan zlso includes an outlay of Rs.

140 crores for the Orissa Aluminium -

Project:

47. For the chemicals and ferti-
lisers sector, Rs. 507 crares have been
provided, including Rs: 210 crores
for the Thal-Vaishet project and Rs.
120 crores for the Hazira project.

48. The. successful launching of

satellites in 1981 bears testimony to
the dramatic strides’ made by our
eruntry in- space tochnology. As
part of the space programme, the

APPLE space craft was launched in
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June, 1081. This is being utilised
for various -experiments, such as
national Television and Radio hooke
up, digital communication; inter-
connection of computers and sube
scriber “trunk -dialling. A  major
objective of the Gowvernment is to
harness science and teehnology to
bring nbout social and ecomomic
change. An outlzy of Rs. 184 cnores
has boen provided for the Science and
Technology sector in the €entral
Plan for 1982-83.

49. The Gowvernment attaches
speciz2l  importance to renewable
energy sources. The Commission
for Additional Sources of Energy
has initizted scveral important R &
D ~nd demonstration projects in the
areas of solar thermal, Photovoltaic
wind, biomass and: integrated energy
systems. The Gowernment Rnpex-
empted the manufacture of solar
energy devices from: industrial licen=~
sing

50. A notable achievement has
been the successful expedition to
Antarctica by our scientists. Followa
ing the collection.of poly-metallic
nodules from the sea bed for the first
time by our ships last year, it is pro-

osed to undertake a detziled survery
in the Indian Ocean. An allocation
of Rs. 17 crores has been included
in the plan of the Science and Techno-

“logy sector for the recently created

Department of Ocean Devclopment.

51. While I have tried to contain
non-Plan expenditure for the next
year, certzin increases have been un-
avoidable. Defence expenditure
is estimated at Rs. 5,100 crores as
against Rs. 4,600 croresin the Revised
estimates for the current year. Hen-
’ble Members will, I 2m sure, agree
with me that in view of the uncertain
external environment, the require-
ments of national defence should be !
fully met. - ’

52. The provision for non-Plan

 loans to State Governments including
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" weaysand meznaadvancesisestimated
at Rs. 1,732 crores as 2g:inst Rs.
1,591. crores in ‘1981-82. e to in-
crease in internal 2nd external debt,
which is utillised for funding develop-
ment programmes, the provision for
interest will go up from Rs. 3,200
-crores in the Revised estimates to
Rs. 3,800 crores in 1982-83. The
provisian frr subsidies on 2cerunt of
food, fertilisers, and controlled and
handloom cloth is Rs. 1,270 crores.
A provision of Rs. 500 crores hasbeen
made for cash compensatory support
and market development assistance

for exports,

53. U am 2ls» providing 2 lump
sum of Rs. 350 croves in 1982-83 for
pryment of additional instalments
of dearness allowance and pznsion
relief to Central Government employ-
ces, The Government has received
representztions from pensioners that
thzy should be given s»me relief in
view of the rise in prices. In the
Budget Iast year. my distingiished
predecessor hid  announced some
benefits to pensioners. I now pro-
pose to give further relief especilly
at the Iower levls of bension. The
minimum 2mount of psnsion plus
relief will be incrensed to Rs. 150
-per month. The minimum 2moyunt
of family pznsion plus relief will also
be incrensed to Rs. 140 per month.
These measures will benefit nbout 7
lakh Iow paid pensioners, and 2 lakh
family pensidners. I would like to
2dd that about 85 per cent of the
former categiry are retired De-
‘fence persranel. The House will
agree with me that thise wha have
devoted the best yenrs of their lives to
the defence of the country are deser-
ving of whitever supps>rt we can

give them.

51; The total non-Plan expendi-

ture for 1982-83 is estimated at Rs.
17,874 crores as ag:inst Rs. 16,160

- «<rores in the Revissd estimates for
1981-82.

53. Asregiedsrec siptsin 1982.83,
th: g treraviauss at the existing

rates ofstan.tmn are. mtedm:l:
Rs. 17,61 crores compared ‘wi

Rs. 1 5?754*1::'01\'-,3 in the Revised esti-
mates. Tha Stute’s shere of taxes
in 1982-83 is estimated 2t Rs. 4,716
crores comp2red with Rs. 4,274
crorés in the current year. The
Centre’s net tax revenue will, there-
fore, be Rs. 12,898 crores 2s 2gainst

. Rs.11,480 croresin the currentyear.

56. The receipts from market
lozns are estimated 2t Rs. 3,200
crores compared with Rs, 2,900 ¢rores
in 1981-82. Small savings are esti-
mated to yield Rs. 1,400 crores as
against Rs. 1,300 crores in the Re-
vised estim~tes, External »ssistance,
net of In2n repayments, is estimated
at Rs. 1,669 crores 2s against Rs.
1,381 crores in 1981-82.

57._ Takinginto account these and
other improvements in non-tzx re-
venues 2nd capitzl receipts, as well as
the effectofchanges in fare 2nd freight
rates of the Railways, 2ndin the Posts
and Telegraphs tariff to which I sh-ll
refer 2 little Iater,

Dr. SUBRAMANIAM SWAMY:
After delivering the blow.

SHRI PRANAR MUKHERJEE:
The total receipts for 1082-82 ~re
estimated =t Rs. 27,131 crores. The
total expenditure is placed at Rs.
29,219 crores. The averall budget-
arvganattheexistingratesoftzxation
will thus be Rs. 2,085 crorcs.

58. Sir, before T present my tax
E:’\:apw;)sa]s2 I would like to indicate the
road objectives I have kept in view.
While we take comfort in our success
In reducing inflatign, it is of the
utmost imporatance that the Budget
itself should not give riss to further
inflationary expectations. Any large
uncovered deficit beyond prudent
limits s inherently inflationary. It
also gives rise to adverse expectatiotis
with regard to the behaviour of prices.
It is, therefore, my major-toricern to
lftem tlhe budgetary deficit as low as
e.
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' 50. Another important objective is
to avoid measures which-wggjld
undue burdens on the low income and
middle income groups. These groups
.are the worst sufferers in times of
inflation.

60. As I have already indicated,
‘providing adequate incentives for
‘increasing production and savings in

- 'the economy is a prime objective of
this Budget. Larger savings and in-
-creasesin productivity can significantly
help moderate inflationary pressures
.and also generate resources for develop-
ment. The buoyancy in revenue and

the decline in the rate of inflation in

‘the environment of strong agricultural

:and industrial growth in 19g81-82 con-

firm this, )

61. Sir, coming now to direct
‘taxes, my first proposal conéerns
salaried taxpayers. There have been
‘many representations that the income-
tax exemption limit should be raised,
‘taking account of increases in the
-cost of living. I cannot accept, as a
principle, that income limits for
exemption from tax should be fixed
with reference to cost of living. Ne-
vertheless, I believe some relief to
salaried taxpayers within the lowest
taxable slab would be appropriate.
At present, salaried taxpayers are
entitled to a standard deduction equal
to 20 per cent of the salary, subject
to a ceiling of Rs. 5,000. I propose to
raise the rate of deduction from 20
per cent to 25 per cent, without dis-
turbing the ceiling of Rs. 5,000, This
will give a significant measure of
-velief to those with salaries upto™ Rs.
20,000 And the loss of revenue would
be Rs, 21.58 crores in  1982-83.

62. Another measure of relief
seems deserved, for those at the end
©of their working lives. 1 pro]:ue to
exempt from. income-tax, subject to
<ertain conditions, the en ,
benefit in lieu of unavailed earned
Jeave given to employees when they

63. Taxpayers who are not in
weceipt of house rent allowance are

entitled to-a deduction upto Rs. 300 per
month in respect of thehouse rent paid .

by them. However, persons receiving
house rent allowance are entitled to
anexemption up to Rs, 200 per month
in respect of the house rent allowance
received by them. I propose to raise
the monetary ceiling from Rs. 300
to Rs. 400 per month also for those
who are not receiving house rent

_allowance.

64. The owner of a self-occupied
houseisentitledtoa deduction,
the annual letting value of the house.
of an amount equal to one-half of
the annual letting value or Rs. 1,800

~ whichever is less. I propose toraise the

monetary ceiling of Rs. 1,8co to
Rs. 3,600,

65. The annual letting value of a
newly constructed house let out on
rent is reduced for tax pur poses by an
amount up to Rs. 2,400 in respect of
each residential unit for a period of
five years. With a view to providing a
stimulus for construction of houses,
particularly for persons with relatively
lower incomes, I propose to raise the
monetary limitof Rs. 2,400 toRs. 3,600,

66. I propose to liberalise the
scheme of deduction in respect of
long-term savingssuchaslifeinsurance
provident fund contributions, etc. A
deduction of 100 per cent will be
allowed in respect of thefirstRs. 6,000
of the qualifiving savings, puls 50%
of the next Rs. 6,000 of such savings
plus 40 per cent of the balance. The
manetary ceiling in respect of the
savings quelifying for deduction 1s
also being raised fr;mhRs. 30,000 tu
Rs. 40,000. The higher monetary
ceiling in respect of the quelifying
savings in the case of zuthors., play-

wrights, artists, musicians, actors,
s and #~thletes,; is 2lso being
rzised from Rs. 50,000 to Rs.

60,000. These incentives for lerger
savings will result in 2 fevenue loss of
Rs. 26 17 croresin = full year and Rs.
19 .76 crores in 1982:83. It may be
desirable in due course to provide a
wider choice of eligible modes of sa-

vingsto tax payers. I, therefore, propose

wicaledii o

»
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to extend the existing tax concession
in relation to investment in notified
_ Central Government securities.

~67. Ifind that out of the new life
insurance policies issued by the Life
Insurance Corporation of India, nearly
15 per cent policies lapse before the
end of the following year. Such a high
volume of lapses shortly after the issue
of the policies is 2 matter of concern.
It also implies that the very purpose
for which the tax concession is 2llo-
wed in respect of premia on such
policies, which, is to promote long-
term savings through life msurance,
is frustrated. I nrapose, therefore, to
provide that where 2 taxpayer dis-
continues a life insurance policy
before premia for two years have been
paid, no deduction will be allowed in
respectofthe premiaifanypaidunder
the policy and, ifsuch deduction has
beerallowed, the same shall be with-
drawn.

68. Under the existing incentives
for stimulatingsavingsandirvestment,
incomeuptoRs. 3,000from investment
in; specified financial assets, such as
Gowvernment securities, units in the
Unit Trust of Indir, bank deposits
and shares in Indian companies, is
exemptfromincome-tax. Inaddition,

_income up to Rs.2,000 frem units in the
Unit Trust of India is exenipt from
tax. I propose to raise the ceiling
of Rs. 3,000 to Rs. 4,000 and the
separate ceiling in respect ot income
trem units, trom Rs. 2,000 to Rs. 3,000.
This measure will result in 2 revenue
Inss of Rs. 127 12 crores in 2 tull gear
and Rs. g'0g crores in. 1982-83.

69. As 2 parallel measure, I pro-
‘pose to raise the ceiling ot the value
of investments in specified financial
assets exempt from wealth-tax frem Rs.
:1,50,000 to Rs. 1,65,000. In addition,
the s.e'};amm exemption of Rs. 25,000
provided in respect of units-in the

. Unit Trust of India is proposed to be
raised to Rs. 35,000. The revenue loss
will-be Rs. 1° 54 arores in a full year,
but: there will be no loss in 1982.83.
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70. At present, taxpayers are allo-
wed 2 deduction, the computation of
taxable income, of 50 per cent of
amounts invested in equity shares of
new industrial companies and com-
panies engagedin providing long-term
finance for construction or purchase
of houses for residential purposes,
The maximum investment in a year
qualifying for this deduction is limited'
to Rs. 10,000. With 2 view to encour-
aging larger investments in such.
compznies, I propose to raise the
monetary ceiling for investment to
Rs. 20,000.

71, 'While J have given some relief”
to those in the lowest taxable income
range, I consider that there is scope
for more progress in the tax rates
for high incomes. I, accordingly,
proposc to modify the rates of personal
taxation, so as to raise the rate of
income=tax on the  slabofRs. 60,001
to Rs. y0,000, from 50 per cent to
52" 5 ner cent, 2nd on the slab of Rs.
85,001 to Rs. 1.00,000, from 55 per
certto 57" 5percent. Thiswould yield
Rs. 3" 24 crores in 2 full year and Rs.
2° 43 crores in 1982-83.

DR. SUBRAMANIAM SWAMY:
And create more black money also.

SHRI PRANAB MUKHER]JEE:

72. Deduction of tax at source from
dividends, interest on securities and
other interest causes cnsiderable inco-
nvenience, 2nd even hardship, to a
large number of small investors whose
taxable income isbelow the exemption . .
limit. For the convenience of such
persors, 1 pro?lme to provide that
income-tax shall not be deducted at
source if the recipient furnishesa
declaration to the payer of such,
income to the effect that his estimated
total income of the relevant year will
be below the exemption limit.

73. I also propose “to provide
that tax willnot Ec?ﬂtdunted atsource:
from interest paid on such securities .
of the Central Government or a
State Government as may be notified
by the Certral Government in this
behalf. ¢
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" 74~ Th= tests of “residence” in
Tndi» laid dywn ©r taxation purposes
result in hardship to. Indian citizens
earning income ir foreign countries
who come to Indin for short spells. An
individuzl is regarded as resident in
India in 2 year if he stays here in that
year for 30 d2ysonly,2nd also main-
tairs a dweling house here for 182
days or more. As this test causes
hardship to persons working outside
India, who come home even on re-
latively shoart visits, [ propose to delete
this test of residence.

75. Under another test, persons
who have been in India for 365 days
or more in the four years preceding
the relevant year, hecome resident in
that year by being in India for 6o
days or more in that year. In the
case ot Indian citizens who are employed
abroad and who come to India on
leave or vacation, the period is 9o
days. I propose to extend this
benefit also to the selt-employed and
thnse in other occupations, irrespective
of their avocation abroad or the
nature of their visit to India.

76. Indian citizens who go abroad
for purposes of employment are now
chargeable to tax in India on their
foreign income, if they have stayed
in India for more than 60 days that
year. I propose to liberalise the
provision so that an Indian citizen
who leaves India in any year for
gcurposes of employment shall not

treated as resident unless he has
been in India for 182 days or more
in that year.

77. I'will now come to some pro-
posals regarding foreign exchange
carnings. I proposeto provide some
tax relief to exporters whose export

turnover for any year cxt:‘eeds that of -

the immediately preceding year by
more than 10 per cent. The tax
relief, to be calculated at  a specified

of such excess turnover,
would be limiited to 10 per cent of the
income-tax otherwise payable on
export profits. The rate at which
- the tax reliefwill be calculated and the

goods qualifying for the purposes of

"PHALGUNA 8, 1903 (SAKA)

1082-83 150-

this concession will be notified by
the Central Government.

8. With a view to strengthening -
the competitiveness of our construction -
contractors m\;hol havr:I undertaken
projects outside India, rapon o
exempt 25 per cent of the m
derived by them from such i
contracts, subject to certain con-
ditions.

79. With a view to augmenting
the capital base of Indian banks.
engaged in bapking operations in.
foreign countries, I propose to pro--
vide that those banks which are appro--
ved in this behalf by the Ceptral
Government would be entitled to a
deduction upto 40 per cent of their
income carried to a special reserve.
account.

8o. Interest-tax levied under the-
Interest-tax Act forms an integral.
part of our credit policy. However, .
taking note of the escalation in costs
of industrial projects, I propose to-
exempt schedu]eé banks from pay--
ment of interest-tax on the interest
received by them on loans sanctioned
in foreign currency for import of
capital plant and machinery. With
a view to improving the competi-
tiveness of export of capital plant and "
machinery, I propose to exempt
interest paid on credit sanctioned by
scheduled banks for export of capital’
plant and machinery on deferred
payment terms outside India.

. }?1. Invcs}mcnt al!owa;n]_gc at the-
igher rate o cent nted
inlgresptct ofar?lal::;rhwry angmpla.m .
installed for the manufacture of"
articles made with know-how develo-
ped in  Government Iaboratories,
public sector companies, recognised

- institutions and universities. This

concession is available in relation to
machinery and plant installed up-to
gist March, 1g82. I propose to
extend this tax concession for a further-
period of five years.

82. Dividends received by a
domestic company from an Indian.
company engaged exclusively or-
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. almost exclusively in the manufacture
of specified articles are completely
exempt f{rom income-tax. f:.l-lab\;zg
regard to the importance of basic
~drugs, synthetic rubber and rubber
.chemicals (including carbon black),
i1 propose to extend the benefit of
this tax concession to dividends
reccived from companies engaged in
the manufacture of these articles as
well.

83. At present, scheduled commer-
«cial banks are allowed a deduction in
‘respect of provisions made by them
for bad and doubtful debts relating
to advances made by their rural
“branches. The deduction is limited
to 1.5 per cent of the aggregate
average advances made by the rural
branches. In order to promote
rural banking and to assist non-
scheduled commercial banksoperating
in  the rural sector, I propose to
.extend the benefit of this tax con-
-cession to them also.

84. Eazrgy saving and protection
of the environmznt are high priority
arcas. I therefore propose to allow
‘depreciationat 30 percenton devices
and systems for energy saving, or for
minimising environmental pollution
.or-for conservation of natural resources.
The list of the qualifying items will
‘be notified in due course.

85. At present, taxpayers are
-entitled to 100 per ceat deduction in
respect of donations made to approved
' ‘jnstitutions engaged in carrying out
“-programmes of rural development,
']I)Fprbposc to extend this concession

‘to donations made to approved
institutions for use in programmess of
.conservation of natural resources.

" 86, Hon'ble Members will be
happy to héar that I'propose to place
-donations made to the National Chil-
dren’s Fund at par with donations
made to other funis of national
importance such as the National
‘Dafence Fiind, the Jawahirlal Nehm
M :morial Funl, an1ths Prim: Mini-
~ster’s National Relief Funi.

- 87: T consider that some rationa-
lisation of the taxation in rﬂ?oct ct of -
capital gains is desirable. In ‘the
case of non-corporate taxpayers, long-
term capital gainsup to Rs. 5.000are
deducted in full. Of the balance
amount, a deduction of 25 per cent is
allowed where the gains relate to
lands and buildings and of 20 p
cent where the gains relate to otgg‘
assets. I propose to modify these
provisions so as to relate the deduction
to the period for which the capital
asset has been held by the taxpayer,
and allow a larger deduction in
cases where the asset has been held
for a longer period. The aggregate
deduction in respect of capital gains
relating to gold, bullion or jewellery
will, however, be restricted to Rs.
50,000 only.

88. There his an acute sortage of
housing, and house building activity
has to be given impetus. With a
view to providing an incentive to
taxpayers who do not own a residential
house, I propose to exempt from tax
long-term capital gains arising from
the transler of other assets where the
net consideration is invested by the
taxpayer in a residential house.

89. At present, capital gains
arisug from the transfer of a
house used for personal residence
by the taxpayer are exempt from
income-tax to the extent that such
gains are utilised by the taxpayer
for constructing or purchasing a
house for purpose; of personal
resideace within specified period.
Thes:  conditions often lead to
hardship. I therefore propose to
remove these restrictive conditions,

go. Charitable and religious trusts
are required to. conform to the™
investment pattern laid down in the
Inc)me-tax Act. Any trust which -
has not changed over to this pattern
of investm=nt will forfeit exemption
from tax from the assessment year
1982-83.  These trusts have been
E}l,m adequate . notice to chan

eir investment pattern and, -or
narily, I would not have proposed
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any modxﬁmmn in thcuc ons.
Howwrt ’i"*tha find that. tm!aE:

gamut. o ‘provisions to
charitable and . religious trwtt;ns is
under consideration by the Econo-
mic Administration Reforms Com-
mission. As the, Government would
like to carefully consider the re-
commendations of the Commission
in this matter, I propose to amend
the relevant provisions so that such
trusts do not forfeit exemption from
income-tax for the assessment year

1982-83.

9t. My  distinguished predeces-
sor had made an announcement in
the Lok Sabha on the grsr March,
1981 that the provisions of the
Income-tax Act relating to the
investment pattern of trust funds
would be modified, so as to permit
charitable and religious trusts or
institutions to invest the trust funds
in immovable properties as well.
I am proposing an amendment of
the relevant provisions of the Income-
tax Act to fulfil the assurance given

by him.

092. While the levy of wealth-
tax on agricultural property was
discontinucd by the Finance (No.
2) Act, 1980, owners of tea, coffee,
rubber and cardamom plantations
continue to be chargeable to wealth
tax. Our experience is that the
valuation of agricultural land for-
ming part of such plantations leads
to administrative difficulties, com-
plaints of harassment and litigation.
The yield from this levy is also
insignificant. I, therefore, propose
to discontinue the levy of wealth-
tax on such plantations as well,

03. The value of tools and in-
struments necessary to enable the
taxpayer to carry on his profession
or vocation is exempt from wealth-
tax up to an aggregate amount of
Rs. 20,000, which appears inade-
quate. I propose to raise it toRs.

also propose to
Wm prcscnt Rs. 30,000 to, 5.
the ceiling of the value of

P ']
ke <32 e
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conveyances, mcludmg motor cars,
for the pmposc of cxmptm ﬁ'om.
wealth-tax. .

94 Sta.mp duty pald onYan:
instrument relating to the gﬁl of
any property is allowed as a deduc--
tion from the gift-tax payable by
the taxpayer in cases where the-
amount of gift-tax exceeds Rs.
1,000. I propose to allow the:
benefit of this deduction even where
the pgift-tax  payable does not
exceed Rs. 1,000.

95. The Hotel-receipts Tax Act,.
1980  provides for the levy of a
tax on the gross receipts of luxury
hotels. As the .levy of this tax may
adversely affect the flow of foreign
tourists  into India (Interrup-
tions). I propose to discontinue this.
levy in relation to the chargeable
receipts of such hotels accruing or
arising or received by them after
the 27th  February, 1982. The
revenue loss would be about Rs.
6 crores.

g6. The other proposals in the
field of direct taxes are of relatively
minor importance. I  would,
therefore, not like to takc up the:
time of the House by referring to-
them here.

DR.SUBRAMANIAM SWAMY:
Now the crux of the indirect Taxes.

SHRI PRANAB MUKHER-
JEE: Hon’able Members would
have noted that in the direct tax
proposal I have set out, I have
endeavoured to preserve stability
in the tax system, while prowdmg
substantial incentives for savings. I
have also rationalised the capital
gams tax and provided some con-.
cessions where necessary.

98. Mr. Speaker, Sir, T now
turn to the arca of indirect taxes.
Taking customs duties first, my
principal proposal is with regard to
auxiliary duties of. customs.

DR. SUBRAMANIAM SWAMY:
Abolishthem. ,
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SHR{ PRANAB MUKHER
J’EE This levy, which has been
‘I:he ?u an ann;:l;pﬁs smg

1973 15 to
continued uring 1982-83. The
balance of payments position has
‘been under sure in recent times
-and will continue to be so for some
time to come. quevtr, a libera-
lised regime of imports has been
a feature of our economic policies.
"This will be continued in order
that investment and production,
particulalry in essential and priority
sectors, are not hampered or slowed
down. There is no strong reason,
however, ~ why those who have
-access to fmports in a difficult situ-
ation should grudge to pay a little
miore. I accordingly propose to
increase  the rates of auxiliary
duties by 5 percentage points on
-all categories of imports, with some
-exceptions.

99- I am excluding from the
proposed increase in auxiliary duty
-essential items like crude petro-
Jleum, bulk petroleum products
such as -~ kerosene and high speed
diesel oil, and some other items on
which import duty rates have been
adjusted in the recent past on price
‘parity considerations. Fuller details
-of these oposals are available
in the Budget papers,

100, My proposals relating to
auxiliary  duties of customs are
~expected  to yeild an additional
revenue of Rs. 290 crores.

101. In the light of the present
market conditions, and the need
for encouraging  few  selected
industries, it is necessary to effect
certain changes in the basic cus-
toms duties. I propose to raise the
basic customs duty on cork and
cork articles from 40 per cent to
60 per cent ad  valorem ;
on certain categories of dyestuffs

“from 6o per cent to 100 cent
* ad valorem ; and on certain other
-categm‘lu of dyestuffs, pigmerits
and colours and paints and var-
nishes, from 160 per cent to 150
i cent ad valorem. 1 also

per
spose to increase the hasic customs

on mwm items of i;fon adid

1 such as melting lbt*ap stain-
less stecl and heat resisting ®edl,
and certain categories of alloy steel
exchuding stainless steel and ‘heat

ing steel, from the exidting
levies to 6o per cent ad valovem.
The effective rate of basic .customs
duty on copper pipes and tubes,
blanks and hollow bars of pres-
cribed specifications will be in-
creased from 40 per cent to 6o per
cent ad valorem. The basic customs
duty on polyester chips is being
increased from 100 per cent to 140
per cent. These proposals are likely
to result in additional revenue of
Rs. 42 croves.

102. It may be recalled that in
the last Budget, an effective customs
duty of 15 per cent ad valmem was
imposed on imported newsprint on
which there continues to be large
foreign exchange outgo. The Gov-
ernment has received representations

i this levy. I propose to
convert the ad valorem levy to a
specific total levy of Rs. 825 per
metric tonne as to obviate auto-
matic increase in its incidence on
account of rising international prices,
There will be no revenue loss,

103. The indigenous zinc and
lead industries are facing difficul-
ties owing to escalation of imput
costs, particularly of imported con-
centrates. In order to erable them
to increase their capacity: utili-
gation, I propose to reduce the total
customs duty incidence oh imported
zinc concentrates from 50 per eent
to 15 per cent ad “valorem, and
that on lead co.centra'es from 50
per cent to 5 pcr cent ad valorem, Si-
multeneously, I propose to increase
the customs duty on imported zinc
metal from 50 per cent ad valorem to

cent ad wvalorem. In order
partly to offset the revenue loss, I pro-
pose to increase excise duties on in.
digenously produced zinc metal, zinc
scrap and zinc products by Rs, 715
per metri¢ tonne and that on lead
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whnm- Thelemw, taken
together, would result in an overall
loss of about Rs. 41 lakhs.

104. With a view @ improving
the competitive position of Indian
chromite orc in the context of
) falling prices in the export market,
1 propose tof conve:; the c;:isti;g
spedific rates of export duty applica
to different grades of the ore and
concentrates to an ad palorem duty
of 10 per cent. The revenue sacrifice
is of the order of Rs. 1 crore.

105. I alse propose to fully
exempt two fertilizers—Calcium
Ammonium  Nitrate and Ammo-
mium _ Sulphate  from customs
duties. The import duty on internal
<combustion engines and non-inter-

parts of such engines
for manufacture of power tillers is
also proposed to be reduced from
125 per cent to 50 per cent,

106. I propose to fully exempt 10
more  bulk drugs imported for
manufacture of life-saving drugs and
medicines. Details are being noti-
fied.

107. During the past few years,
the Government has been using
the fiscal mechanism for accelerat-
ing the growth of the electronics
industry. As a funhcr step in this
strategy, to raise the
basic customs uty on electronic
items such as computers, calculat-
ing ma.chmes, accounting machines,
cash registers and certain electro-
nic sub-assemblies from the exist-
ing levels of 40, 50 and 6o per cent
to 100 cent ad valorem. On the
other , 1 propose to extend
the scupe of the present import duty
mmiom to oov\:rgg new iteins of
capital equipment and 13 new items
of raw m:tcrials and comp:?:mcnta used
by the electronics industry. The cus-
toms duties leviable on these items
are proposed to be reduced from
the respective  existing rates to
\ ﬁ percent ad valowenrin the casc

W
of
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"The net mvenue ga;n &om thesc
proposals is Rs. 13 crores. .

108. Representations have been
received that it is not always possible
for units in the Free Trade Zones
to export their entire production,
and that a provision should be made
to allow a proportion of the goods
mauufactured in these Zones to
be cleared into the domestic tariff
area. It has been decided, subject
to certain conditions, to allow such
removals upto 25 per cent of the
production of a unit for sale or use
within the country on payment of
appropriate duties.  Provision is
being made in the Finance Bill to
amend the Customs and Central
Excise Acts for the purpose.

109. On the Central excise side,
the levy of special duties of excise
is proposed to be continued at
the existing rates during the year
1982-83. The existing exemptions
from the special duty are also
proposed to be continued.

110. As I said earlier, my basic
approach has been that additions to
revenue from Central exicse duties
should essentially come from increa-
sed production. Iam also avoiding
recourse to measures which could
affect retail prices over a wide
spectrum of goods. I have accordingly
selected only a very few items for
increased  taxation. In  selecting
these items, I have kept in view
the demand and supply situation
which has resulted in undue profits
to trading channels, the scope for
subjecting certain articles of elite
consumption to a higher rate of tax,
and the need to restructure the excise
and customs dutics applicable to
certain  basic industries.

111. The Government has deci-
ded to introduce a scheme of ‘levy’
and ‘free’ sale of cement, and a
dual pricing policy based on this
concept. Details of the new scheme
are being notified by the Governs
ment  separately, There  has
been no increase in the low
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level of basic excise duty on cement

since January, 1977, even though
er the price of cement has
increased very substantially. I propose
to increase the total excise duty on
ordinary portland cement, portland
pozzolana cement, blast furnace slag
cement and masonry cement, from
Rs. 71.50 to Rs. 135 per metric tonne.
more expensive special varieties
of cement will be subject to higher
rates of duty. The effective total excise
duty on cement produced in mini
cement plants is proposed to be fixed
atRs.100 er tonne. I also propose to
Impose a basic customs duty of 10 per
cent ad valorem on imported cement,
together with full countervailing duty.
Noauxiliary duty would be leviableon
imported ccment. These proposals
will give additional revenue of Rs.
158.73 crores on the Central excise
side and Rs. 39.60 crores on  the
customs side. The impact of the
proposed increase in excise duty per
bag of cement of 50 kilograms would
work out to Rs. 3.175.

112. In the recent past, certain
expensive electronic goods favoured
by the affluent are being produced
in increasing quantities. These are
now subjected toavery low incidence
of duty at 8 per cent ad wvalorem
under Item 68 of the Central Excise
Tariff. I now propose to carve out
new entries in the Excise Tariff, and
subject video cassette recorders and
reproducers, . television cameras
and video cameras, and similar goods
to a basic excise duty of 25 per cent
advalorem.Blanksand recorded video
and audio tapes of the spool and
cassette types, as also video discs are
also proposed to be subject toa basic
duty of 25 per cent ad valorem.
Recordings which are not for commer-
cial purposes will be exempt. I also
propose to levy basic duty ata higher
rate of 40 per cent on electronic
machines for games of skill or chance,
including those used for television
games and video games. These pro-
posals would yield revenue of Rs.
$-83 crores.

- R e ——— e g s e e
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tions  not

113, Toilet .

Central excise duty at the basic ‘tate.

of 100 per cent ad valorem - whereas.
those containing alcohol attract duty:
under the Medicinal and Toilet

PR

Preparations (Excise Duty) Act at

only 60 percentadvaloremor Rs.13.20-
per litre of pure alcohol content,

whichever is higher. Some misuse
because of these differ:ntialt
rates has come to notice. I, therefore,
propose to raise the alternative ad’

valorem rate to 100 per cent ad valorem:

so as to place both categories of toilet
preparations more or less at par. The
revenue yield from this measure is
expected to be Rs. 2.3 crores and
would accrue mostly to the States.

114. Hon'ble Members may recalt
that the Textile Policy Statement of
March, 1981 envisaged a review of’
fiscal lcvies on man-made fibres and
yarn. While cotton will continue to-
enjoy the predominant position in
textiles, it is necessary to encourage
increased consumption of blends of
cotton and man-made fibres and
yarns, if we are to achieve the Plan
target of even a modest increcase in the
per capita avsilability of cloth. For
some time past, blended fabrics
containing polyester fibre in propor-
tions too small to impart the requisite-
durability and easy-care properties to-
the fabrics are flooding the market
with stampings thereon which would
mislead the public. From the point of
view of better utilisation of polyster
fibre, it is necessary to encourage
blends of desirable proportions and
discourage blends which do not really
serve the intended purpose. 1 there-
fore propose to make certain changes
in the fiscal levies applicable to man-

made fibres and yarns. 1 propose to. -

increase the duty on blended cotton
yarn and cellulosic spun yarns con-
taining up to one-sixth by weight of
polyester fibre from the existing aver-
age total incidence of Rs. 1.63 per
kilogramtoRs. 7.5 per kilogram. The
total incidence on such blended yarns
containing more than onesixth but
less than 50 per cent of pol
which seem to be desir

BT TS

- fibre,
nds in
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reduced from Ha. 22. mpa

to- R 17.25 per kilogram ¥

the incidence on blends contaxmng
permtormorc-butlemthan 70
pes cent of polyester fibre is being
redncndfromlb.,?,op&hlogramto
. Rs. 22,50 per kilogram. There will
\ be no chanze with regard to
blends containing 70 per cent or mare
of polyester fibre.

115. Itis ed to increase the
total incidence of Central excise duty
on acrylic fibre from Rs. 12.50 te
Rs. 17.50 per kilogram and simulta-
neously to reduce the countervailing
duty-on imported fihrc from Rs. 37.50
to Rs. 3o per

_ 116. Turning to viscose sta
fibre, the excise duty is being mﬁﬁ
from Rs. 3.125 per kilogram to Rs.
4 per kilogram and the duty on
polynosic and high wet modulus fibres

ubungreduccdfromlh 5toRs. 4

per ki

117, Acctate f :lamcnt yarn which
is used in the decentralised sector is
not produced in adequate quantities in
the country. It is proposed to reduce
the customs duty on it from 125 per
cent to 20 per cent ad valorem so as to
facilitate imports of this yarn.

118, I donotpropose tochangethe
excise or basic customs duty rates

applicable to other fibres such as
acetate fibre and polyester fibre and
- other filament yarns such as viscose,
nylon and polyester filament yarn.

119. These proposals d reshit
in a net loss of Rs. 13 crores on the

Central excise side and a gain of Rs.
12.94 crares on the customs side.

120, At present, there is no basic
excise duty leviable on man-made
fabrics, the. incidence of such duties
hawngbomshtﬁ'admﬂmﬁbrcand
yarn:stages. These fabrics attract only
additional excise duties in lieu of
sales. tax. While the present rate
strugture is. progressive on fabrics
:mlmﬁctoryprmeupmmm

metre, itisnotsoin
PR Lkt

34T B8

m:ﬁ

'dutyapphmb!etn tbmilu.nmform

percentdm Theve aveyery ™

pmmd - SDER.
mmmmum m;:

-increase in duties, Ithemﬁampm

to introduce further progression.in the.
rate structure in such a way that
fabrics having ex-factory pnm of
more than Rs. 20 -
metre would attract u.tg at zh
per cent-ad valorem. The additional ‘se-
venue from this proposalis estimated’
at Rs, g5 crores, wh:chwﬂlgo to the
States. The pro would also be a
step towards fulfilment of the Ceatre’s
commitment to the States to increase
the overall incidence of additiomal
excise duties in licu of sales tax, as a.
ferocntagc of the value of clearances,,
am sure that Parliament and the
States would whole-heartedly wel
come this step. _

121. The overall effect of the
duty changes on blended fabrics
containing cottor, cellulosics and
polyester would be a decrease in
the price of desirable blends and an
increase in the price of the other less.
desirable blends.

122. I have included in the Fina-
nce Bill some provisions designed to
achieve simplification and greater
clarity in the tariff nomenclature and
thereby minimise the scope for classifie
cation disputes. These measures are
not designed as revenue raising exer-
cises, but because of the changes in
classifications, some revenue will
accrue. The proposals cover, among
others, major petroleum products,
artificial and synthetic resing and
plastic materials.

123. I also propose to rationalise -
and restructure the traffic rehtmgm
and paper boards, the primary

: .objlecuve being to exempt small scale

paper converters from pay; -of
excise duty and to release from
excise control. In order to recoup the
consetjuent lossin revemue, I-
mrauctlwbmcmedmvm

trial varieties of paper

toards by a small mnghuf ﬂpr :
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cent ad valorem. However, certain con-
verted papers of high value-added
categories are proposed to be subject
to basic excise duty at g2} cent
ad valorem. Similarly, speciﬁegc:rﬁda
made of paper and puﬁcr board are
proposed to be broug t within the
purview of the tanff item but
effectively  restricting the levy to
‘printed cartons and printed boxes.

124. In recent years, the scheme
of input excise duty relief has been
extended to cover certain specified
industrial products. I propose to
further extend input duty relief
in of synthetic rubber, car-
bon, b and rubber processing
chemicals going into the production
of tyres. To make up for the revenue
loss, I propose to raise the duty
leviable on tyres from a total of 60.5
cent to 66 per cent ad valorem.

ile tyres for tractors and scooters
will also enjoy the benefits of the
input duty relief, I do not propose
to increase the final duty rates on
them. As this is intended mdxbefoa
balancing exercise, no credit for
additional revenue is being taken.

125. As the House is aware, the
administered price of aluminium
metal is revised periodically, keep-

in view escalations in input
costs. In orderto contain the inci-
dence of excise duty, it is proposed
to levy duty at specific rates.
The rates would be Rs. 3,085
on electrolytic grade ingots, Rs.
3,125 on bellets, Rs. 3,330 on wire
rods produced by primary pro-
‘ducers and Rs. 3,280 on wire bars.
There would be no change in the
rates of countervailing duties. The

Eroposa.l will give some relief to the
finances of State Electricity Boards.

. 126. As an anti-aviodance mea-
-sure, 1 to add to the t
adoulorl:::y levyh on ﬂao.tf g a
~gpecific at the rate of Rs. 5.50

millimetre thickn e

per thickness square
metre, Effective rates oﬁuty are

being prescribed at lower levels for
dmmff“ categories of flat glass,

127. The Government has received
a large number of representa-
tions alleging malpractices in the'
biri industry, on account of the
present differential rates of -excise

- duty applicable to branded and

unbranded biris. Many State Gov-
ernments and  Associations have
urged that this distinction should be
done away with. A suggestion to
the same effect has also been made
in a recent meeting of Labour
Ministers. Taking ‘!jlote of these

ints, I to do away with
fhoe msun%mm differential and
to subject -both branded and un-
branded biris to a uniform compo-
site duty rate of Rs. g.60 gr
thousand. Simultaneously, -
existing quantum of unbranded biris
eligible for duty free clearance is
also being reduced from go lakhs
to 20 lakhs in a financial year.
This would still leave self employed
family units, petty shop-keepers etc.
out of the tax net.

128. The  ieral scheme of ex-
cise duty © ‘ssion applicable to
small manufacturers of 72 specified
groups of commodities is being
extended to manufacturers of as-
bestos fibre and yarn. Some misuse
of the scheme with a view to avoid-
ing excise duty on popular brands
of aerated waters has come’ to
notice, I  therefore propose to
take aerated waters out of the scope
of the general scheme and devise
a new scheme for it. Essentially,
small manufacturers who sell their
products under their own brand or
trade names would continue to
enjoy the benefits available under
the present scheme. However, manu-
facturers who produce and bottle
aerated waters under brand of
trade names in pursuance of
ments with the owners of such
brand or trade names wonld.-'_nota‘q
be eligible for the concession. This
also is purely an anti-avoidance
measure.
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* 129. The general scheme referred
to ud?er seems to have been similar-
ly exploited by certain small manu-
facturers of synthetic organic dye-
stuffs. Under the present scheme,
clearance up to Rs. 7-1/2 lakhs are
fully exempt and an additional
Rs. 7-1/2 lakhs are subject to duty
at g/4ths of the duty rate applicable
to the ised sector. In view of
the relatively high rate of duty on
dyestuffs and the fact that tech-
niques of production of some
dyestuffs are comparatively simple, it
appears there has been a proli-
feration of small units with conse-
quent deleterious effects on the
quality, and also on the industry
as a whole and on exports. I,

. therefore, propose to delete dye-
stuffs from the purview of the general
scheme. Under a new scheme which
is bei announced in respect of
dyestuffs, very small manufacturers
whose clearances do not exceed
Rs. 1 lakh per annum will be fully
exempt from exicse duty. In the
case of other small manufacturers,
clearances upto Rs. 15 lakhs of
dyestuffs will be subject to 50 per
cent of the duty applicable to the
organised sector. All manufacturers
will be brought under exicse control.
‘The monetary content of the present
scheme of relief is, by and large,
maintained tnder the new scheme.

130. At present, certain specified
consumer eclectronic goods manu-
factured in the small sector attract
duty rates lower than the normal
rates, To restrict this duty con-
cession to genuine small manufac-
turers, it is proposed to restrict
the scheme oip duty exemption to
manufacturers with total annual
turnover not exceeding Rs. 2
Crores,

131, With regard to the match
industry, I do not propose to dis-
turb the existing duty structure,
Small manufacturers whose clear-
ances have not exceeded 150 million
matches in the ing financial
year would continue to ‘be eligible
for the concessional rate of duty of

PHALGUNA 8, 1903 (SAKA)

Rs. 160 per gross boxes on clear-
ances upto 120 million matches in the

igl year. The concession will
not be available if the matches are

- marketed under the labels of manu.

facturers who pay
Rs. 4.50 or Rs. 7.20.

duty at

132. As 'Hon'ble Members- are
aware, the Government has been
using the excise duty mechanism
as a powerful incentive for the
growth of the cottage sector of the
match  industry. A number of
manufacturers in the middle sector
have, however, challenged in courts
of law, the exicse concession scheme
for the corttage sector and obtained
judgements in their favour. Th's may
result in refund of substantial
amounts of duty to the middle sec-
tor units. As the element of duty at
the higher rate would have already
been passed on to the millions of
consumers any refund of such duties
would only result in unjust enrich-
ment. A provision has been made
in the Finance Bill to obviate this
contingency.

133. There have been some dis-
putes in the recent past regarding
the determination of  assessable
values of exciseable goods from a
given cum-duty price resluting in
considerable  litigation. This has
resulted in locking up substantial
amounts of revenue. It is _
to suitably amend section 4 of the
Central and Salt Act to
make it clear that in computing
the amount of duty of excise deduc-
tible from the cum-duty price, the
effective amount of duty of excise
payable on the goods under assess-
ment shall alone be taken into
account. TI:} amendment I:tvol is
being given effect to, retrospectively
from xg:t October, 1975, e

134. It has been the long-stand-
ing practice to charge exicse duty
on goods used for captive comsump-
are produced. Some doubt -
however, been cast on this positio:
as a result of judgements of some

- 1982-88 166
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High Courts, which interpreted cer-
tain provisions of the Central Excise
Ruls to hold that duty could not
be collected on such goods as they
had not been ‘removed’ from the
factory. A number of manufacturers
have also obtained stay orders
from courts based on the same
grounds. The matter hasbeen taken

~up in  a . Nevertheless, in
erder to p the position beyond
doubt, the relevant Central Excise
Rules have been suitably amended.
A provision has also been included
m the Finance Bill so that these
amendments will have retrospective
effect and the collections of ' duty
made in accordance with the exist-
ing practice will also be validated.

135. As the House is aware, 1982
has been designated by the Prime
Minister as the “Productivity Year”.
With the improvement in infrastruc-
tural facilities, it is hoped that indus-
trial production would register further

h in the current year. The
mechanism could be judiciously
deployed in furthering this objective.
W{)th this in view, I propose to for-
mulate a scheme of excise duty
concession for increased production
of ‘goods during the period of 12
months commencing on the 1st
March, 1982 and ending on the 28th
Pebruary, 1983. The scheme would
cover 38 tariff items including some
basic raw materials, other im nt
.industrial inputs and certain finished
products,. Some of the items are
caustic soda, fertilisers, synthetic
resins, steel ingots and steel products,
imternal combustion engines, wires
and cables, ‘two and three wheeled
motor vehicles, light and heavy com-
mercial vehicles, tractors, railway
wagons man-made fibres and fila-
ment yarn, tyres and writing and prin-
ungpager A full list may be found
udget papers. benefits
the scheme would accrue only in
mses where the production in the 12
manths period referred to above ex-
geeds 110 per cent of the production
during the base period, namely, the
smonths -ending on the 28th Feb-

&5
Fes

I

ry, - 1982, Theduty conoession
mbc 1/5th of the tota] amount of
duty paid on the excess 3
computed, as explained earlier, in

- respect of goods carrying basic excise

duty of 20 per cent ad valorem or

less, and 1/10th of the duty in other /

cases. The amount so computed for
the whole period would be given as
a credit which may be utilised for
payment of Central excise duty dur-
ing the financial year 1983-84.

136. The scheme will apply also
to small scale manufacturers, who
actually pay duty. It'is proposed to
ensure tﬁat those small scale units
which are eligible for the benefits of
the relevant excise duty conncession
schemes and are within the repective
cut-off points during the year 1981-82,
would continue to be eligible to the
said benefits in 1983-84, even if they
produce and clear goods in excess of
the eligibility limits in the Producti~
vity Year.

137. I am surc that industry
will rise to the occasion and respond
to this generous gesture of the Govern-
ment and achieve new peaks of pro-
duction. Since the Government
would also be a beneficiary of the
higher production in the s of
increased collection of excise duties,
I do not propose ta take any amount
as revenue loss on account of the pro-
posed concession.

138. I have already referred to
the need to minimise the impact of
my proposals on the middle and poor-
er sections of society. I propose to
go further and give some concessions
on articles of special interest to these
sections. I propose to partially or
fully exempt from excise duties seve-
ral articles of common consumption.
Some of these products are of interest
to the student community, some are
of general utility, yet others of in-
terest to the disabled .and one in the
interest of horticulture. I propose to

fully exempt from excise duty, ils,
craam,dpem including a baﬁn;;;
pens and refills, laboratory -glassware,
cnamelware, thermos flasks andparts,
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‘spectucies,

~ Mr. SPEAKER Douthatmean
the glasses.
SHRIPBANABMU

KHERJEE:
spectacle frames, one da
aiam: aﬂ:h, domestic wate:t;ielteﬂy

vahd camagu andm o

- DR.SUBRAMANIAM SWAMY:
But you}mvenmmmptndpapu
What is the use ?

SHRI PRANAB MUKHE
Further, I to reduce the
excise duty on specified fruit and vege-
table preparations from 15 per cent
to 10 per cent ad valorem. I also

pose to increase the prescnt value
mts of Rs. 15 !Pcr Emr of footwear
for eligibility to uty memmn,
to Rs. 30 per pair. Lac is also being
exempted. In order to reduce the
Jpackaging cost involved in the sale of
mitk in laminated paper packs, I
mpom to exempt from excise duty

density polyethylene film and
paper to be used by the Indian Dairy
Gorpurahon ﬁ:r namufacture of
’uChul packs. This mmm:f
sho d cnablc marketing
pl‘:rir which have a
!cmger l'.ifc, ?‘:‘d -also help in the
fuller utilization of surplus milk
duced in flush murgl P

DR. SUBRAMANIAM SWAMY:

What about smoking pipe. What
is the use ?

'SHRI PRANABMUKHERJEE |
Sometlung

Don't worry.
7 139. At mopeds. of
sgmpn;y 75 tc bear a
md mcdmynf!opn
cent ad wbmn. This -fieel
nhm

pqnhrpnrumuym..

‘urban and semi-urban aress. I pro-
mt&mdthemmtom
engine capacity 160 cC
which are expected tobe “!::onm
cfficient,

PHALGURNA 8, 2008 (SAKA)

st s ek
an

blended cloth in .the handloom sectar
isat present around 1z2million metses,
Inotderto;mblethehndlnlmm
to aster growth, 4o
fdl;egmmpt&omemduuummu-
ter bhﬁ:: fabrics woven on hand.
looms processing stage dutics,
if they are processed in factories -ct
uphyState Handlaom

cession mv;:l:goa revenuelonaf Rﬂ
4 crores pro tocxanpt
metallised manmadcp%‘liment yarn
from the whole of the excise duty
considering its use in saris and the
like. The value of this concession is
about Rs. 1 crore.

DR. SUBRAMANIAM SWAMY
We know what that is for.

SHRI PRANABMUKHER JEE:
These excise duty concessions I .
just referred to entail a total revenue
sacrifice of Rs. 13.77 crores in a full
year.

142. Where the ch: are to-be
made by Notifications ective from
28th February %Bn ibetmf
w:llhelaxdocnthe able

in due course.

143. M pouls will ynld a
net sum of about Rs. 196.18 crores
from ‘excise duties and Rs. 591 5
yield from dut:e:underﬂle?h&dmﬂ
and Toailet {Excise
Duties) Act will be Rs. 2. 30.crores in

a full year. Taking all Epﬁ
gledmthcnctaccrmlto Cen-

exchequer in a full year will be
Rs. ¢87.60 crores and .that to the
States will bc Rs. 102.23  .crores.

144. I now have samething to say

-on behalt of my Hon'ble
y odm

the Minister of

SHRI K. P, UNMKRJSHNAN
(Bndngara) He is 50 shy.
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‘SHRI PRANAB MUKHERJEE:
As'th¢ House is aware, postal services
have 'been extended over the years
throtighout the country. There are
aver 1,4,000 past offices. The servica
is highly employment intensive, with
more than 5 6 lakh employees in-
cluding extra-departmenteal staff. Sa-
laries and wages there fore constitute
a majorpart of theoperating expenses
of the Postal Department. The postal
service are presentlyunder-priced and
the rates are inadequate even to meet
the direct cost ot several services.
Thegrant ot additional instalments ot
dearness allywance, znd increases in
other operating expenses, add signi-
ficantly to these costs. A revision of
tariffs for some postal services has
therefore become unavoidable,
Accordingly, itisproposed to raise the
rate for printed post cards from 20
paise to 25 paise, letter cards from
25 paise to 35 paise and envelopes of
the lowest weigﬁt slabfrom 35 paise to
50 paise (Interruptions) There will be no
increase in th= rate of the ordinary
post card which is generally used by
the common man, even though this
service involves an annual loss of
about Rs. 20 crores. :

SHRI M. M. LAWRENCE:
Other things are being used by Tatas
and Birlas.

SHRI PRANAB MUKHERJEE :
The tarifffor book-pistarticle isalso
proposed to beraised from 25 paise to
30 paise. The postage for a registered
newspaper has remined at the very
lowlevelof2 prisetormany yearsnow.
Itis proposed to fix itat 5paisc for
a single newspaper, with suitable
adjustments for higher weight slabs.
Evenatter this revision, thenewspaper
service will be subsidised to the extent
of Rs. 7 crares a year. .

" 145. Amemorandum showingthe
proposed tariffs is being circulared
along with the Budget documents.
The changes would take ettect trom
a date to be notified ater the Finance
Bill is. pased by Parliament. Tke
revisions pl;:ﬁoscd are estimated to
yield an additional revenue of Rs.
35 .33 crores in a full year and about
Rs. 26 croresin 1982-8g. © - |

w146, I had mcnmetinne_ d. lhatﬁ
budgetary deficit at the existing ra
ofl'lgg:r.tion would be Rs. 2,085 crores,
The tax measures proposed row,
taken together with the reliefs and
concessions are estimated to yield
net additional revenue of Rs. 470
crores to the Centre and Rs. 63
‘crores to the = States durirg
1982-83. Besides. the States will get
an additional revenue of over Rs. 2
crores from the increase ir the duty
on medicin2] 2nd toilet oreparations.
I amtakingcreditfor Rs 250 croreas
receipts from the Capital Investment
Bonds which I referred to earlicr. This
would leave an uncovered defic't of
Rs. 1,365 crores in 1982-83, which
is substantizllylower then the estima-
‘ed deficit for the current year.

147. Mr. Speaker, Sir, I have set
forth a tramework of policies with a
view to encouraging higher savings,
investment and production in tke
economy. Plan outlays are being
stepped up substantially, particularly
for scctors emphasized in the 20-
PointProgramme. Adequate provision
has been made for national security.
Despite these commitments, the
budgetary deficit has been contained
with in  reasonable limits. To
achieve this a measure of resource
mobilisation was inescapable. I
have however, taken care to see that
resources are raised without building
new inflationary pressures. In parti-
cular, I have tried to avoid placing
burdenson thelow andmiddleincome
groups. The Budget constitutes a
challengeto allthose who are associa-
ted with the implemertation ot our
deveiopment plan. It is an invitation
to farmers,-industry and labour for
higher producitivity; to the trading
community for ensuring - healthy
marketing and distribution; - and,
indeed, to all our people, soldiers and
civilians, to march forwzrd shoulder
to. shoilder in ‘the twin tasks of
national development and defence. .

. 148. Bir; I now commend: the

Budget to the House, -

4



